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Setting up or a Cable Plant 

3818. SHRI NITYANANDA MISRA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have a proposal 
to set up a cable plant at Baripada in 
Orissa; 

(b) jf so, the cost of that project; 

(c) when it is going to set up ; and 

(d) the progress made so far in this 
regard ? 

THE MINISTER OF INDUSTRY (SHRI 
NARAYAN DA IT TIWARI) : (a) No, Sir. 

(b) to (d). Do not arise. 

Propo!al of petitions for commutation/ 
remission of sentence of death 

3819. SHRI D.S.A. SIVAPRAKA-
SHAM: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have prescribed 
any time limit for disposing of petitions for 
commutation, remission of sentence of 
~eath ; 

(b) if so, the details thereof; and 

(c) if not, whether Government propose 
to prescribe such time limit ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) to (c). 
There is no statutory time~limit for disposal 
of mercy petitions submitted to the Presi-
dent by prisoners under sentence of dca,th. 
The Government of India have however, 
decided that every such petition should be 
disposed of within 3-4 Ulonths of its receipt. 

lAS cadre officers in World Bank and 
International Agencies 

3820. SHRI E.K. IMBlCHIBA VA 
Will the Mini ster of HOME AFF A1RS be , 
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pleased to refer to the reply given to U nslar-
red Question No. 5070 on 11 August, 1982 
regarding lAS cadre officers in World Bank 
and International Agencies and state : 

(a) whether the information sought in 
parts (a) to (c) of tbe quest!on referred to 
above has since been collected ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN TH E 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) and (b). 
The information concerning part (c) of 
Unstarred Que tion No. 5070 answered on 
1 Jth August, 1982, was laid on the Table of 
the Lok Sabha on 22nd February. 19fO . 
The hformation relating to parts (a) and (b) 
of the Question is still being collected al~d 
will be laid on the Table of the HOll e In 

fulfilment of the assurance given in that 
Que tion. 

Criteria for appointment to the posts of 
Additional Secretaries/Special 

Secretaries/Secretaries 

3821. SHRI ERA ANBARASU: WilJ 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the criteria .for appointment of Cen-
tral Secretariat Service officers to the posts 
of Additional Secretaries, Special Secre-
taries, Secretaries and equivalent level po ts 
in Central Government offices; 

(b) how many C.S.S. officers have been 
appointed to the said posts in the last five 
year~ in the Central Government office ; 

(c) whether Government have reserved 
any number of posts of Additional Secre-
taries, Special Secretaries, Secretaries and 
equivalent level posts in the Central Govern-
ment for appointment of CSS officers ; 

(d) if so, the details thereof; and 

(e) if not, the reasons for the same? 

TH MlNISTER OF STATE IN Tli-B 

MINISTRY OF HOME AFFA1RS : 
(SHRI P. VENKATASUBBAIAH) : (a) 
Appointments to posts at the level of Addi-
tional Secretaries to the Government of 
India and above are made after considering 
the names of suitable officers from various 
sources. Such appointments are made from 
within the organised government services as 
well as from out ide of them. While no 
. pecific period of sel vice in any grade is 
prescr ibed under any rule, the experience 
and performance at different levels in a 
person's previou career i duly taken into 
account while making selections for appoint-
ments to these posts. 

(b) None. 

(c) to (e). There is no quota prescribed 
for any particular scrv:ce for these posts. 
As such the que tion of mJking any reser-
vation for members of C.S.S. or for those of 
any other service for such posts does not 
arise. However, the names of available 
ess ()f!kers eligible for appointment to 
these ro ts are duly considered alongwith 
other eligible officers. 
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